an=

Title: Ruling regarding notices of Privilege, Adjournment motion and suspension of Question Hour.
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HON. SPEAKER: I have received notices of question of privilege, dated 22" July, 2016 from Sarvashri Prem Singh Chandumaijra, Nishikant Dubey,
Prahlad Singh Patel, Ram Charitra Nishad, Janardan Singh Sigriwal, Rajendra Agrawal, Maheish Girri, Om Birla, Sudhir Gupta, Rakesh Singh, Sushil
Kumar Singh, Prof. Chintamani Malviya, Dr. Kirit Somaiya, Dr. Ravindra Kumar Ray, Dr. Sanjay Jaiswal and Dr. Udit Raj, MPs against Shri Bhagwant
Mann, MP for unauthorisedly bringing the security arrangements of Parliament House complex in public and conducting himself in a manner
unbecoming of a Member.

Further, I have also received a complaint dated 229 July, 2016 under Rule 334A of the Rules of Procedure and Conduct of Business from Shri
Bhartruhari Mahtab, MP against Shri Bhagwant Mann, MP. I have also received notices of Adjournment Motion from Sarvashri Uday Pratap Singh,
Bhartruhari Mahtab and Rajesh Ranjan on the subject.

Sarvashri Chandrakant Khaire, Anandrao Adsul and Dr. Srikant Eknath Shinde have sought to raise the issue immediately after suspending the
Question Hour.

But the matters are under my consideration and I will take a decision in the matter.
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HON. SPEAKER: I will see it. I told you. Shri Bhartruhari Mahtab, what do you want to say?
...(Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, I am referring to the Direction of the Speaker 124A and also to the Rule 334A of the
Rules of Procedure and Conduct of Business.

We are all aware and we were witness to that incident of 13t" December, 2001 when terrorists had attacked the temple of democracy and 13 people
had laid down their lives. It is not a matter of ethical conduct of a Member. It is not only a matter of privilege. My request would be that a separate
Committee be formed because the terrorists had come to the door of the temple of democracy and they were not aware how to enter into the
building. That is why they attacked the door of Rajya Sabha. At that time, Shrimati Sonia Gandhi was so perturbed — she was not inside this House
— that she telephoned the Prime Minister Atal ji to find out what has happened inside. So, that was the kind of concern that was shown. The whole
nation was perturbed about it. After that a Security Committee was constituted. It went round different Parliaments of the world, and that is how
the security aspect has come in. It is a very serious matter. My only concern here is this. It is not ignorance; it is not foolishness either; it is
obduracy. Therefore, my request would be that a separate Committee may be formed. I leave it to your judgement as it is not a matter of Ethics
Committee, it is not a matter of Privileges Committee. ...(Interruptions)
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SHRI P. KUMAR (TIRUCHIRAPPALLI): On behalf of the AIADMK, I would like to say a few words on this issue. We maintain the dignity and decorum
of the hon. House. You are the custodian of the House. You may kindly look into the matter and take necessary action as you deem fit, Madam.
...(Interruptions)
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HON. SPEAKER: The House stands adjourned to meet again on Monday, 25t July, 2016 at 11.00 a.m.

12.14 hours

The Lok Sabha then adjourned till Eleven of the Clock on
Monday, July 25, 2016/Shravana 3, 1938 (Saka).
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